
Court hearing through webex online meeting 

 
State Vs Abu Kalam 
FIR No. 595/2016 
PS: Seelampur  
U/s 21 NDPS Act  

        
 
30.06.2020 

  

Present: Sh. Mitthan Lal Gupta, Ld. Counsel for the applicant/accused.

  

 Sh. Ashok Kumar, Ld. Addl. PP for the State.  

  

 Medical report of applicant received form Jail. It is reported that 

the inmate is a known case of Atrophic bulbi of the right eye and that he was 

given treatment at the GTB Hospital and by Eye Specialist but he complains 

of irritation and pain. It is reported that the inmate needs to be worked up at 

the higher referral centre for the repeated complaint but is presently on hold 

due to the ongoing Pandemic.   

 Ld. Addl. PP for the State has opposed the application stating 

the inmate be asked to first provide the name of the hospital where he wants 

to get his treatment done.   

 Considering the submissions, bail application be put up on 

07.07.2020.   Ld. Counsel for applicant to provide the name of the hospital 

where the applicant wants to get his treatment done.    

   

 

 
 

 (SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/30.06.2020 
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Court hearing through webex online meeting 

 
 
State Vs Afzal Ahmad @ Chote 
FIR No. 37/2019 
PS: Dayal Pur  
U/s 302/120-B/34 IPC  

        
 
30.06.2020 

  

Present: Sh. Prakash Verma, Ld. Counsel for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State.   

 

 This is an application u/s. 439 Cr.P.C for grant of interim 

bail. 

  Ld. Counsel for the applicant submitted that he does not 

want to press this application in view of latest order passed by Hon’ble 

High Court of Delhi with regard to extension of all the interim bails till 

15.07.2020.   

        In the above facts, the present application is dismissed as 

withdrawn being not pressed. Copy of order be given dasti and also be 

sent to the concerned parties through email. 

    

 

 (SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/30.06.2020 
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Court hearing through webex online meeting 

 
State Vs Ashraf Guddu @ Ashu 
FIR No. 279/2016 
PS: Seelampur  
U/s 302/120B/394/34 IPC & 25/27 Arms Act  

        
 
30.06.2020 

  

Present: None for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State.  

 

 None has joined the meeting on behalf of the applicant despite 

sending the invitation link.   

 This is an application u/s. 439 Cr.P.C for grant of interim bail. 

 Issue notice to the IO/SHO to file reply of the bail application 

in PDF format alongwith previous involvement report through email at court 

id readerndpsnortheast@gmail.com for 04.07.2020. Conduct report of the 

applicant be called from Jail concerned. 

 SHO/IO will also join the online hearing.     

 

 (SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/30.06.2020 
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Court hearing through webex online meeting 

 
State Vs Danish  
FIR No. 331/2020 
PS: Dayalpur 
U/s 306 IPC  

        
 
30.06.2020 

  

Present: None for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State.   

  

 None has joined the meeting on behalf of the applicant despite 

sending the invitation link.   

 This is an application u/s. 439 Cr.P.C for grant of bail. 

 Issue notice to the IO/SHO to file reply of the bail application 

in PDF format along with previous involvement report through email for 

04.07.2020.  

   

 

 (SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/30.06.2020 

Digitally signed by SUNIL 
CHAUDHARY
Date: 2020-06-30 17:49:43

SUNIL 
CHAUDHARY



Court hearing through webex online meeting 

 
State Vs Fehmid 
FIR No. 39/2020 
PS: New Usmanpur  
U/s 328/376 (2) (n) /506 IPC 

        
 
30.06.2020 

  

Present: None for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State.   

 

The applicant is seeking anticipatory bail.  

None joined the hearing for the applicant. It is intimated by Reader of 

the Court that Ld. Counsel for accused has informed her telephonically that 

accused has been arrested yesterday, hence he does not want to press this 

application being infructuous.    

In view of submissions, the present application is dismissed as 

withdrawn being not pressed.  Copy of the order be sent to the parties.  

 

 
 

 (SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/30.06.2020 
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Court hearing through webex online meeting 

 
State Vs Hemraj @ Shera 
FIR No. 78/2017 
PS: Crime Branch 
U/s 21/29 NDPS Act 

        
 
30.06.2020 

  

Present: Sh. Hari Shankar, Ld. Counsel for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State.   

 

 At request of Ld. Counsel for applicant, bail application be put 

up on 06.07.2020.    

 

 (SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/30.06.2020 
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Court hearing through webex online meeting 

 
State Vs Mohd. Wasim 
FIR No. 548/2013 
PS: Seelampur  
U/s 302/120 B/34 IPC & 25/27 Arms Act 

        
 
30.06.2020 

  

Present: Sh. Jagmohan, Ld. Counsel for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State.  

 

  Jail report has been received.      

         

 The applicant is facing the trial in the present case and is in 

custody since 25-07-2015 and he is seeking bail on the basis of period 

of his custody in terms of the guiding criteria laid them by the Hon’ble 

high power committee of Hon’ble High Court of Delhi.     

 

          It is submitted by the Ld. APP that as the conduct of the 

applicant in the jail is not good and he has been awarded punishment so 

he is not entitled to be released on interim bail as per the criteria.  

 

         As per criteria laid down by Hon’ble HPC vide its meeting 

dated 18-05-2020, an under-trial prisoner facing trial for a case for 

offence u/s 302 IPC and is in custody for more than two years with no 

involvement in any other case may be considered for release on interim 

bail.  It is also provided that UTP should have a certificate of good 

conduct during his respective custody period from Jail Superintendent for 

him qualify for interim bail.  
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           As per the jail report, applicant is involved in one more case 

along with the present one and is having punishment registered against 

him and conduct of the accused during his custody period is found to be 

unsatisfactory.   Accordingly, he is not entitled to get the benefit of the 

criteria laid down by the Hon’ble HPC constituted by Hon’ble High Court 

of Delhi to grant interim bail to the under trials due to the situation of 

COVID-19.  The application is dismissed.    

 

Copy of the order be sent to the parties.      

  

   

 

 (SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/30.06.2020 
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Court hearing through webex online meeting 

 
State Vs Mudit Singh @ Mudit Thakur 
FIR No. 313/2020 
PS: New Usmanpur  
U/s 380 IPC  

        
 
30.06.2020 

  

Present: Sh. Manish Bhadauria, Ld. Counsel for the applicant/accused.

 Sh. Ashok Kumar, Ld. Addl. PP for the State.   

 

 Further reply to the bail application has been received through 

mail.    

 Submissions on the application heard. 

 In the present case applicant it seeking anticipatory bail with 

the submissions that he was having partnership with the complainant from 

last 2 ½ years and that during lockdown they both decided to break their 

partnership and after checking the ledgers approximately ₹ 5 lakh was found 

due on the complainant of accused and accused demanded the same from 

him and to dilute the said money complainant lodged the present false case 

against him with the manipulation of the police. It is submitted that police is 

pressurising him to settle the partnership with the complainant on the illegal 

conditions of the complainant otherwise they will arrest him. 

 On the last date of hearing the applicant was granted liberty to 

join the investigations and now the reply is received from the IO with the 

report that applicant was joined in the investigation and was discharged after 

enquiry. It is reported that in CCTV footage provided by the complainant the 

face of the person who is committing theft is not clear. It is not the case of 

the police that the applicant has committed theft. Moreover the applicant is 

the partner of Zym in which commission of theft is reported and his account 
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has not been settled so far as claimed, thus, considering the facts the 

application is allowed and the applicant is ordered to be released on bail on 

furnishing of bonds in the sum of ₹ 20,000 along with one surety of like 

amount in case of his arrest in the present case. 

 Copy of the order be provided to the parties. 

     

  

   

 

 (SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/30.06.2020 
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Court hearing through webex online meeting 

 
State Vs Rajesh Sharma 
FIR No.  39/2020 
PS: Dayalpur 
U/s 323/324/341/342/354/354B/354C/376/511/394/34 IPC  

        
 
30.06.2020 

  

Present: Sh. Mohit Sharma, Ld. Counsel for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State.   

 Complaint with Inspector Ved Prakash from PS Dayalpur.  

 Reply to the bail application has been received through mail. 

 

 Submissions on the bail application have been heard. 

  

 The applicant is in custody in the present case since 

14/02/2020 and he is praying for bail with the submissions that he is 

innocent and have no previous criminal record. It is submitted that the 

applicant has never been found indulged in any kind of criminal activity in 

past. It is submitted that investigation in the present matter has been 

completed and there remains nothing which has to be 

recovered/investigated in the present matter from the applicant. It is 

submitted that the complainant herself was involved in racket of extortion 

and when a person opposed her activities she refused to bow down before 

herself and taught a lesson to her, then the complainant concocted the 

whole story and implicate the applicant and other person in the present false 

and fabricated matter. It is submitted that there is a delay of two days in 

lodging the complaint with the police. It is submitted that there are a lot of 

contradictions between the story of the complainant as narrated before the 

police and learned Magistrate which raises a serious doubt over the story of 
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the complainant. It is submitted that the photographs of the complainant 

taken on the very same day of incident would reveal the true story of the 

day of incident and will show that complainant has falsely implicated the 

applicant. 

  

 On the other hand, the application is opposed by learned APP 

with the submissions that the complainant in her statement made on oath 

before the learned Magistrate has disclosed the entire incident in detail and 

there is no contradiction with her statement made before the police rather 

she has clarified certain facts in her statement given before the learned 

Magistrate. 

  

 The present case has been registered on the statement of the 

complainant who is a reporter and was covering the protest in Chand Bagh 

and she was intimated about a protest by ladies and when she reached to 

the spot, she was dragged by three-person named Sunny, Rajesh and 

Shrikant and that they beat her and also removed her clothes forcefully by 

dragging her in a room and also touched her body inappropriately. It is 

alleged that video was also prepared and effort was made to ride upon her. 

She was given knife blow on her face and her chain of gold, ear tops, ring 

and mobile was snatched. 

  

 I have gone through the bail application, its reply as well as the 

copy of the charge-sheet as provided by the learned counsel for the 

applicant. After going through the record, I found no ground to disbelieve 

the complainant at the stage rather have observed certain facts which have 

not been investigated during the investigations and the police has filed the 

charge-sheet without mentioning as to why the said facts has not been 

investigated. Had there been any investigation on these facts the true 

picture would have come out it would have been made clear whether the 
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complainant was involved in an extortion racket or the incident as alleged 

has happened with her. The complainant has stated that her video was 

recorded but police has not made sincere efforts to recover the said 

instrument by which the said video was recorded nor any section has been 

incorporated in the charge-sheet if the said instrument has been destroyed 

by the accused person nor have investigated how and when the said 

instrument was destroyed. In the statement the complainant has stated that 

police were also called at the sport to implicate her in a false case of theft 

of child. There is no effort made by the police during the investigation of this 

case to join the police officials who attended the said call. Even the police 

have not filed the record of telephone calls made between the complainant 

and the accused with the charge sheet. The police have not tried to collect 

the CCTV footage of the incident and have not made any efforts to a certain 

how the photographs annexed with the bail application come into picture. 

However, the complainant who is present in the police station stated that 

the photographs annexed with the bail application have been morphed. In 

these circumstances I am of view that the release of the applicant on bail 

may affect the fair trial, accordingly application is dismissed. 

  

 Copy of the order be sent to the parties 

   

   

 
 
 

 (SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/30.06.2020 



Court hearing through webex online meeting 

 
State Vs Rajik @ Sameer 
FIR No. 388/2019 
PS: Karawal Nagar 
U/s 302/201 IPC 

        
 
30.06.2020 

  

Present: Sh. Jitender Puru, Ld. Counsel for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State.   

 Inspector Prakash Roy from PS Karawal Nagar.  

  

 Copy of charge-sheet received on mail. Reply to the bail 

application has been received through mail.   

 Submissions on the application are heard.   

 Some more time required to peruse the charge-sheet. Put up 

on 01-07-2020 for consideration/order on bail application. 

  

  

     

  

   

 

 (SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/30.06.2020 
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Court hearing through webex online meeting 

 
State Vs Rakesh Kumar 
FIR No. 157/2020 
PS: Gokulpuri 
U/s 498-A/304-B/34 IPC  

        
 
30.06.2020 

  

Present: Sh. Ahmad Mewati, Ld. Counsel for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State.   

 

    

     

  

 The applicant is in custody in the present matter since 

20/03/2020 which has been registered due to unnatural death of his wife 

with in seven years of their marriage. It is submitted on behalf of applicants 

that deceased was residing at the second floor and there is no allegation of 

abatement against him and he himself made call to the police and went to 

the police station being innocent. It is submitted that during the lifetime of 

deceased there was no allegation of torture, harassment of dowry demand 

and there is no specific allegation against the applicant in the FIR. It is 

submitted that the deceased was using separate kitchen and there was no 

connection between Smt. Shanti and the accused. It is submitted that 

deceased was hypertension lady and she quarreled/hot talk with her parents 

on 16/03/2020 on telephone, thereafter committed suicide as she became 

aggressive after the call of her father and her father is doubtful. It is 

submitted that the applicant has been falsely implicated and is the only 

earning member in the family. It is submitted that the charge sheet has been 

  Reply to the bail application received through mail. 

Submissions on the application heard.
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filed so no investigation is pending and applicant is not involved in any other 

case. 

 On the other hand, the bail is opposed with the submissions 

that deceased married with the applicant on the 22/02/2019 and after Sagai 

the applicant and in-laws were demanding motorcycle which was given in 

the marriage and they were further demanding a gold chain and were 

torturing the deceased in this regard. It is submitted that the applicant left 

the deceased to her father’s house in October 2019 and took her to his 

house on 12/03/2000 after lot of persuasion and agreement to give him ₹ 1 

lakh by the father of the deceased. It is submitted that the cases is heinous 

hence bail be not granted. 

 Considering the facts of the case, I found no ground to 

disbelieve the complainant at the stage, and as the offence is heinous the 

application is dismissed. 

 Copy of the order be sent to the parties. 

 

 

 

 

 (SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/30.06.2020 



Court hearing through webex online meeting 

 
State Vs Salman 
FIR No.  864/2015 
PS: Seelampur  
U/s 302 IPC & 25/27/54 Arms Act  

        
 
30.06.2020 

  

Present: None for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State.  

 

 None has joined the meeting on behalf of the applicant despite 

sending the invitation link. 

 This is an application u/s. 439 Cr.P.C for grant of bail.   

 Issue notice to the IO/SHO to file reply of the bail application 

in PDF format through email at court id readerndpsnortheast@gmail.com 

for 03.07.2020.  

 SHO/IO will also join the online hearing.  

   

 

 (SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/30.06.2020 
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Court hearing through webex online meeting 

 
State Vs Shafi @ Lavely  
FIR No. 72/2018 
PS: Crime Branch (NDPS) 
U/s 21/29 NDPS Act  

        
 
30.06.2020 

  

Present: None for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State.  

    

  None has joined the meeting on behalf of the applicant 

despite sending the invitation link.  

 This is an application u/s. 439 Cr.P.C for grant of interim 

bail. 

 Issue notice to the IO/SHO to file reply of the bail application 

in PDF format through email at court id readerndpsnortheast@gmail.com 

for  06.07.2020. 

 SHO/IO will also join the online hearing.  

   

 

 (SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/30.06.2020 

 

Digitally signed by SUNIL 
CHAUDHARY
Date: 2020-06-30 17:50:03

SUNIL 
CHAUDHARY

mailto:readerndpsnortheast@gmail.com


1 
 

Court hearing through webex online meeting 

 
State Vs Vipin @ Saim 
FIR No. 619/2018 
PS: New Usmanpur  
U/s 392/411/174-A/34 IPC  

        
 
30.06.2020 

  

Present: Sh. Azad Hasan, Ld. Counsel for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State.   

  

 Reply to the bail application has been received through mail.  

 Submissions on the application heard.  

 The applicant is in custody in the present case since 

10/06/2020. The applicant is seeking bail with the submissions that he has 

been arrested on false and fabricated story concocted by the complainant 

implicating him without committing any offence. It is submitted that the 

applicant could not appear before the court on the date of hearing as he met 

with an accident and his leg got fractured, then the doctor has cut his leg 

and due to this reason warrants were issued against him and thereafter 

proceedings under section 82 CRPC were initiated. It is submitted that 

applicant is the only bread earner of his entire family and has never involved 

in any such type of activities in his whole career. It is submitted that applicant 

undertakes to appear on each and every date of hearing before the court. 

 

 On the other hand, the bail application is opposed with the 

submissions that the applicant did not appear before the court during the 

trial and his warrants issued were evaded and thereafter proclamation under 

section 82 CRPC was duly published and as he did not appear before the 

court, he was declared absconder. It is submitted that if due to any medical 
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problem, applicant was unable to appear before the court he was having 

every opportunity to approach the court either to exempt his appearance or 

to get cancelled the warrants. It is submitted that the applicant is arrested 

by the police and he may flee away again to avoid the trial so be not released 

on bail. 

 

 Considering the submissions of the parties and the facts of the 

case I’m of that no case is made out to the admit the applicant on bail 

considering his earlier conduct as there is every probability that applicant 

may avoid the trial further. Application is dismissed.  

  

 Copy of the order be sent to the parties. 

   

 

 (SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/30.06.2020 
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Court hearing through webex online meeting 

 
State Vs Waseem 
FIR No. 842/2019 
PS: New Usmanpur  
U/s 376/34 IPC  

        
 
30.06.2020 

  

Present: Sh. Naseem Ahmed, Ld. Counsel for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State.   

  

 Reply to the bail application has been received through mail.  

 Submissions heard.  

 The applicant is in custody in the present case since 

06/04/2020 and he is seeking bail with the submissions that the respective 

counsels of the applicant in his earlier bail applications did not mention 

actual facts with regard to the relationship between the complainant and the 

applicant. It is submitted that complainant is the real wife of brother-in-law 

of the applicant and as such she has filed number of cases against the 

brother-in-law of the applicant. It is submitted that the applicant being the 

close relative of his brother-in-law often used to go to the court and give 

every sport to him due to which he has been booked in the present case. It 

is submitted that the main accused Kaleem as made in the FIR has been 

granted bail on 01/02/2020. It is submitted that there exists no eyewitness 

nor any support of medical examination in respect of alleged allegation in 

the case. It is submitted that the entire allegations and the statement of 

complainant were perused while granting the bail to co-accused. It is 

submitted that the applicant is not required for any recovery or investigation 

as such being innocent no purpose will be served to keep him in judicial 

custody. 
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 On the other hand, bail application of the applicant is opposed 

with the submissions that during the investigations he was not found and his 

anticipatory bail application was dismissed and later on proceedings under 

section 82 CRPC were initiated against him. It is submitted that the applicant 

is not having any permanent address in Delhi and he may threaten and 

influence the victim. It is submitted that the earlier bail application of the 

applicant has been dismissed by this court. 

 The earlier bail application of the applicant was dealt by this 

court and there is no fact which needs clarification as while dealing with the 

earlier bail application the complainant had appeared in the court and has 

denied having any relation with the applicant. This court has no concern with 

the relationship between the parties and has to consider the evidence 

collected during investigation and the statement of the complainant got 

recorded before the learned Magistrate. The application was dismissed 

considering conduct of the applicant during the investigations and the 

allegations made against him. In the present application no new ground has 

been raised, accordingly the application is dismissed considering the 

allegations against him and his earlier conduct during the investigations. 

 Copy of the order be sent to the parties. 

 

     

  

  

 (SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/30.06.2020 



Court hearing through webex online meeting 

 
State Vs Yameen 
FIR No. 71/2019 
PS: Gokulpuri 
U/s 304-B /498-A/174A/34 IPC 

        
 
30.06.2020 

  

Present: Ms. Afshana, Ld. Counsel for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State.   

 

 This is an application u/s. 439 Cr.P.C for grant of interim bail 

as per criteria laid down by Hon’ble HPC constituted by Hon’ble High Court 

of Delhi. 

 Issue notice to the IO/SHO to file reply of the bail application 

in PDF format along with previous involvement report through email at court 

id readerndpsnortheast@gmail.com for 03.07.2020.      

 The Superintendent Jail concerned to file conduct report of the 

applicant on the said date. The report may be filed through mail at aforesaid 

court id.  

 

 

 (SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/30.06.2020 
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Court hearing through webex online meeting 

 
State Vs Yusuf  
FIR No. 731/2017 
PS: New Usmanpur  
U/s 392/397 IPC  

        
 
30.06.2020 

  

Present: Sh. B. B. Sharma, Ld. Counsel for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State.   

 

 The case has been transferred to this court but the case file 

has not been received yet.  Let the same be called from the concerned court 

for 01.07.2020 as perusal of the file is necessary for appropriate disposal of 

the application. 

  

  

 (SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/30.06.2020 
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